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Supp. & Dist.) Bill

a climate is createg against this, The
question of banning it can perhaps be
considereq later on. That must be our
long range objective. But simply leav-
ing it like this, with a warning that it
is injurious to bealth, may not be
enough. The Ministry should launch
several campaigng through voluntary
organisations to educate the masses,
particularly the younger generations,
about the injurious nature of this com-
modity.

]y £o WMo etew (8137)
ey o, fore & %z qx W
arofan fady gt fo ereew &
far wifawT §, @Y €0 ava & qewrar,
Y fr golt e fare amd A

rearzrey w3t fe xw & A aga
aeor g 1 Ay gw WY Ox aw & fag
ATETT ¥ K W & 7

DR, KARAN SINGH: 8shri Stephen
of course has raised a very fundamen.
tal question ag to what is right and
what ig wrong and whether Govern-
ment hag a mora] justification for al-
lowing a product that is known to be
dangerous to circulate at all. I must
adimit that this is a question to which
1 have no immediate answer except to
say that the cigarette industry is so
well-established all over the world and
produces such a lot of money for the
government coffers that very oflen gov-
ernment tend to feel that it ig an 1nno-
cuoug way of getting revenue.

For example, I think that we are
getting over Rs, 300 crores a year. But
as Health Minister I must say that I
have full respect for the point which
Shri Stephen had made. Ultimately the
damage that is done to the nation
as a result of the erosion of health can-
not be quantified in termg of money,
and therefore intangibly and one tends
to lose perhaps more than that one
earng in the long run. Having said
that, I ghould say that what we are
trying to do ig really the beginning of
the campaign to educate public opinion

in this regard. Dr. Austin rightly said
that there should be a broad hused
campaign of public education. Shmn
Banerjea has said that voluntary orga-
nisations and socia]l bodies should be
engaged in this task. Certainly 1 will
be happy to do so provided of course
the social people concerned are nol
beavy amokers themselves.

Y et & WY g% awr fw fae
dga & wgre av fowotr ad wodn
¥ a3 wF Feon avger 5 B @i Age
F s 5 et Y o8 e
W @ 1 wafay §¢ a@erw
AT qfgw

Shri Kamble raised a point. If you
read the Bill carefully we have said
that in all advertisements also the
warning sign will be there; all adver-
tisements whether they are printed ad-
vertisementg or slides of fllms the
warning is going to appear in all of
them.

MR. DEPUTY.SPEAKER: The ques-
tion is:

“That the Bill be passed.”

The motion was adopled

15,23 hrs.

NATIONAL CADET CORPS (AMEND.
MENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHR! J. B.
PATNAIK): I beg to move:

“That the Bill further 0 amend the
National Cadet Corps Act, 1948, as
passed by Rajya Sabha, be taken into
consideration.”

This is g simple Bill to include rou-
tine amendment, firstly in regard to the
constitution of the Central Adwisory
Commitiee and secondly in regard to
the laying of the rules under the Act
before the House. The NCC Act of
1948 came into existence to raise the
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[Shri J. B, Patnaik] Subordinate Legislation, With these

National Cadet Corps in this country
and under section 12 of the Act the
Government ig empowered to appoint
a Nationa]l Advisory Committee to ad-
vise the Government on matters of
policy in regard to the administration
and constitution of the Corps. The
Committee consists of official and non-
official members and according to sec-
tion 12(1)(i1) two members are to be
-«lected by the Lok Sabha and one from
the Rajya Sabha for serving on the
Committee. Obviously the intention
was that they should serve m the Com-
mittee as long as they are Members
of the House and once they cease to be
Members they would cease to be mem-
bers of the Committee also. To make
the intention clear the Subordinate Le-
gislation Commitiee of the Second Lok
Sabha 1n 1858 recommended that an
amendment should be made in the Act
for this purpose. Government itselt
«ag thinking of some major amend-
ments to this Act and thig mnor
amendents could not come up hefore
Parliament at that time. As time pass-
ed the major amendment was not found
necersa:y and the minor amendment
has come before the Hruse However
for all practical purposes the recom-
mendation of the Subordinate Legis-
lation Committee as carried in action
and once a Member of the 1.0k Sabha
or Rajya Sabha ceased to be a Mem-
ber of respective House,K he also ceas-
ed to be a Member of the Committee
and another Member was taken in
his place. However, the Subordinate
Lezislation Committee of this House
took this fact into consideration
and suggested that these amend-
ments shoulq not re further delayed
and the amendments should be
brought before the House as earliy a8
possible. Hence these amendments

Sir ovoportunity hag been availed of
to amend Section 15 of thig Act to in-
corporate the standard provision relat-
ing to laying the rules under the Act
hefore the House. The proposed sub-
section 3 ¢’ Section 13 of this Act is on
the line ¢f the model clause recently
recommen leg by the Committee on

words I commend the Bill,
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#T fed wid € 1 qwifafea i orq a0,
W feelt w17 & agy = wAm @t
¥ &) WY IR 6T I ¥ W
wfasx 78 g ofgd w7 a% fF 97
¥ F1 $AET 7 wanfede dfoctow
QA F #T X, @RIfAA A 5.8 1 gaEY
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MR. DEPUTY SPEAKER: Most of
you are speaking on the functioning
of NCC instead of on the bill. 7 hope
you would confine yourself {o the
bill.

SHRIMATI ROZA  DESPANDE
(Bombay Central): In the NCC girls
are also taken,

MR DEPUTY-SPEAKER. No, no; 1
was saying-—you misunderstood me—
that the Bill is only to ensure tbat
Members of the Hbuse who cease to
be Members, will also cease to be
members of the NCC Board. But
what the male Members were saying
is this. they were speaking about the
NCC: what should be done there. I
am just saying that this is somewhat
outside the scope of the Bill. I am
just appealing to you that you may
confine yourself to the scope of the
Bill I am not saying that you should
not speak. You may speak.

SHRIMATI ROZA DESHFANDE: It
18 not exclusively in connection with
the amendmenti, as you have said. I
would like to bring something to the
notice of the Minister. Sir, NCC ¥
a very good kind of an institution,
You may say that the boys are taught
military exercise there. 1 would like
to know whether good boys from the
NCC have any access to the military
career gs well. I do not think they
have: or I may not be fully informed
about it. I am told by our {riends
that students are being drawn from
big public schools and sent for 2
military career. There js an academy
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in Poona from where boys are directly
taken, afteyr matriculation or highet
secondlary—into  ait force, navy of
army." 1 would like to know whether.
if there are some bright boys in the
NCC itselt, they can go in for them.
If the scope is limited only to the
N. C. C,, sometimes the boys might not
like it, Would those who do not go
to the institute at Poona but who
really want to join the military career,
be uble to join it througb the NCC?
It such an arrangement is not there,
I think the Minister shoulq think
about it.

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): I am thankful to the
bon. Members for the general support
they gave to this Bill; and I am also
thankful to them for their valuable
suggestions regarding the NCC. As
far as this Bill is concerned, Shri
Bhaura has raiseq the question as to
why there was this delay in bringing
this Bill before the House. 1 have al-
ready explained, while introducing the
bill, that Government gt one time
thought that there woulg be some
major amendments to the Bill, and.
therefore, this minor amendment was
not thought to be very necessary

We thought we could bring these
minor amendments along with the
major amendments. But. as no major
amendment become necessary, this
minor amendment has been brought
forward before the Huase. But, whe-
ther the amendment was there or not
in practice the Government was fol-
lowing the advice giver. by the Subor-
dinate Legislation Commitiee, So, for
all practical purposes the recommen-
dation of that Committee has been

accepted and implemented by the
Government.
My hon. friend, Shri Daga. has

again raised the question of the delay
in brining this amendment. In prac-
tice the rules undeér the Act were al-

wayg dlaced before the House. But.

in order to make the Act in confor
. 1226 1S—5.

mity with the recom‘mepdation,svot the
Subordinate Legiglation Committee
this amendment has become necessary

SHRI M, C. DAGA: When will the
rules that will be framed be placed
on the Table of the House?

SHRI J. B. PATNAIK: The rules
will be placed on the Table of the
House from time to time

The National Cadet Corps was
esiablished in 1948 o1 lhe recommen-
dation of a very high-powered Com-
mittee headeq by Shri H N, Kunzru.
Since then, for the last 27 yeats of
almost three decades the NCC has
passed all tests of a disciplined youth
organisation, I have no hesitation t¢
say that we feel proud of the tradi-
tion built by this organisation for the
student masses of this country.

The aims of the NCC are to deve
lop) character, comradeship, the idesl
of scrvice and the capacity of leader-
ship among young men and womea,
to provide gervice training to young
men and women so as to stimulate
interest in the defence of the country
and to build up a reserve man-power
to enable the armed forces to expand
rapidly in a national emergency. Al
there three aimg of the NCC have
been amply fulfllled. Both in times of
War and in times of peace they have
acquMted shemselveg to the satisfac-
tion of the authorities.

During the 1965 and 1971 war the
NCC cadetls were called upon to ‘under-
take civil defence duties and they
rendered valuable service dquring these
two periods. In times of peace also,
particularly during national calami-
ties like floods, droughis and epide-
mics the NCC have rendered valuableé
service to the community. To give a
recent instance for tho Lerefit of my
hon, friend, Shri Daga, during the
recent floods in some towns of Rajés-
than, the NCC cadets along with offi-
cers not only gaved valuable lives but
also helped in evacuatine the maroone
ed people. In fact, the NCC organi
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sation in Rajasthan earned a very
good certlficate from the overnment
of Rajasthan. Apart from this recent
instange, there are several instances
where the NCC cadets have rendered
valuablg gervice to the community.

Shrimati Roza Deshpande enquired
&bout the military career open to the
boys who joined the NCC. The u)-
take of the national defence colieges
like the NDA, the Indian Military
Academy and other colleges trom
among the NCC cadets is very good.
While I dp not have the exact per-
ceniage with me, 1 can claim with
authority that boys having the back-
ground of NCC traiming constitute
more than 50 per cent 1n the NDA
IMA and other staff colleges. So, the
aim of the NCC, which 1s to create
interest in defence service, has been
amply fulfilled, if we compare the
figures of intakes from the NCC to
these colleges.

Shri Daga referred to the recom-
mendations of the Mahajane Com-
mattee, That Commitiee hag madc
many valuable recommendations.
One of the recommendations ig 10
reduce the number of NCC cadets in
the senior (ivision. Formerly, our
target was 600,000 boys for th¢ semor
division. The Mahajane Committee
recommended that thig should be re-
duced to 400,000, because the Com-
mittee felt that there should be more
of quality and that in imparting tramn-
ing to the boys quahty should be the
aim of the institutions and not the
number. We have strictly followed
that recommendation ang in 1974-75
the number has been kept up at
400.000. At the end of December
1874 the exact strength of the NCC is
as follows:

§:rior Division: Army— 2,86,046
Navy— 13 5«

Air Farce— 9,737

Girls' Division §2,930

Tot 1 3,61,163

It is a little less than 4,00,000.

Junior Divigion: Army—  4,97,950
Navy— 44,834

Air Force— 46,253

Girls? Division 61,173

Tota] 6,50,210

Some hon, Members have referred
1o the evaluation of the performance
of the NUC cadets from time to time.
No such evaluation has been done by
the Government from time io time.

But there was a Report of the
Kunzru Committee. The Kunzru
Committee was appointedq by the
Ministry of Education in 1959 to go
into the working of various national
youth services. This Committee, 1n
their Report, highly praised the work-
ing of the Nationa] Cadet Corps. 1
am quoting from the Kunzru Com-
miitee, The Committee observed:

“From the mass of evidence be-
fore¢ us, we are conwvinced that the
National Cadet Corps gave the siu-
dents discipline and self-rehance
and brought 3 noticeable improve-
ment in their health.”

This has been corroborated py the
Mabajrni Committee and the Maha-
Jani Committee have upheld the orr-
ginal aims of the NCC excepting
adding sportsmanship to them.

Regarduig the suggestion for making
NCC compulsory, thus 1s not a gques-
tion to he decided by the Government.
Besides, the Mahajani Committee has
also recommendeq that it should not
be compulsory. it gshould be voluntary.
In fact, after the 1962 war with China,
NCC was made compulsory in the
country. But in 1967, the Vice-Chan-
cellors of the various universities, in
their meeting decided that it <hould
not be compulsory: it ghould be made
purely voluntary and we have been
following that advice of the Commit-
tee of the Vice-Chancellors who met
in this regard,
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1 have almost met all the points
made by the hop, Members in this
regard. I would only speak a word
in conclusion., The National Cadet
Corps is the largest non-partisan youth
organisation in our country. (Inter-
ruptions). We should not judge the
Nationsl Cadet Corps by the standard
of RSS. The National Cadet Corps is
a purely different organisation; its
discipline is different from the BSS
and we do not want that the National
Cadet Corps should pe designed on
the lines of the RSS.

DR, RANEN SEN (Barasat): You
were talking about the RRC, Can you
tell us (Interruptions) how many
workers......

SHR1 J. B. PATNAIK: Well, how
can such figures be made available
There may be some studenis who
contribute {o various political idealo-
gies and they may be in the National
Cadet Corps. But, we do not judge
themn by their allegiance to diflereu
poliucal orgamsalions ang 1dealogies,
we judge them py the work they per-
torm as the cadet of the National
Cadet Corps, and therefore, their per-
formance has been very good all
through.

1 claim, almost over the last three
decades, we have been able to build
up a very good national organisation
of the youths. It is the mos{ organis-
ed and non-partisan youth organisa.
tion which has developed 5 sense of
comradeship, devotion to duty, patrio-
tism, cherishing the highest ideals for
which the country gtands,

So, let us not criticise this organi-
sation. There may be many pit-falls;
there may be many things to speak
against the functioning of this orga-

nisation. But, on the whole, this or-'*—=

ganisation has come out with flying
colour, if we judge its services both
in timeg of war and of peace.

With these words, I commend this
Bill.

MR. DEPUTY-SPEAKER: The ques
tion is:

“That the Bill further to amend
the National Cadet Corps Act, 1948.
as passed by Rajya Sabha, be taken
into consideration.”

The motion was pdopted. ' 7

MR, DEPUTY-SPEAKER: We row
take up clauge-by-clause consideration
of the Bill. There are no amend-
ments to clauses 2 and 3. The ques
tion is:

“That clauses 2 and 3 stand part
of the Bill.”

The motion was adopted.
Clauses 2 and 3 were added to the Bill.
Clause 1 ‘(Short title) T

s e

Amendment Made:

Page 1, lines 3 and 4,—

for “National Cadet Corps {Amends’
meat) Act, (974"
substitute-

‘Nationa] Cadet Corps
ment) Act 1975 (2),

{ '(Shﬁ J. Bc PM)Q

MR, DEPUTY SPEAKER: The ques-
tion is:

(Amend-

“That Clause 1, as
stand part of the Bill.”

amended,

The motion was adopted,

Clause 1, as amended, was added to
the Bill

Enacting Formula

Amendment made:
Page 1, line 1.—
for “Twenty-fifth" substitute==
“Twenty-gixth” (1).
'(Shri J. B. Patnaik).
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MR. DEPUTY SPEAKER: The ques-
tion is:

“That the Enacting Formula as
amended, stand part of the Bill.”

" The motion way adopted,

‘The Enbgting Formils, tis amended,
was added o the Bill,

The Title was added to the Bill,
SHR; J. B, PATNAIK:

I beg to
move:;
.Gmat the Bln, s ammded’ be

passed.”

AREY
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MR DEPUTY SPEAKER: The
Question s,

“That the Bill, as
be passed.”

The motion wes adopted, * ™

MR. DEPUTY SPEAKFR: Now, we
have-exhausteg the list of business.
The House stands adjourneq {o meel
agan tomorrow At 11 AM.

amendment,

15.57 hrs

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
Agust 6, 1075/Sravang 185, 1897 (Saka),



